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S/o'lat^S"" Ra.ji Oas-
DOO Flats,Na.'Delhi-U0017 applicant

(By Advocate: None)
Versus

Tndia. through1 Union of inoia.
The Secretary,Department of Supp J'̂ y^i_u0001
Nirman Bhawan, New Delhi

2 The Director General,
• t''̂ slrsa/rr-%al.i-U0001

1 wi-rttiance Commissioner,

'• ?.isXrUs=.
(^ew Delhi-llODll.

4 Shri S.K.Biswas
Deputy satratary. Revenue).

17/III /eevan Oeep Building.
r.::ar«ar/"e; Oeini-UOOOl.
oe^uty'see-my. Oeptt. of supply.
Nirman Bhawan,
(^ew Delhi~llDD01. ^

5amagi/Holie""e« Oelhi-UOOll Respondents
(By Advocate: Shri N.S.Mehta)

ORDER(Oral)

By Hon'ble Shri S.R.Adige. Vice-Chair.an (A)
Shri N.S.Hehta learned counsel for the applies

inforeed us that the applicant has unfortunately expired,
under the circu.stances the O.A. is dis.issed for default
and non-prosecution.

(Dr. A-Vedavallij
Member(J)

(S.R.Adige/
Vice-chairman (A)


